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3.11.00 	Present Horible Ir.Justice L)1 

Choudhury, Vice-Chairman. 

	

J- 	 Heard Mr.A.hmed learned counsel 

for the petitioner and the learned counfG 

for the respondents. 

Issue notice to show cause as to 

why the comtempt proceedings shall not 
I be drawn up. Returnable by 4 weeks. 

• 	 . 	List on 4.12.00 for orders. . 

ViceyChairman 

AV 
- •% .. 	 . 	 •. 	 ••. 

'4.12.00 	 Mr. B C.Pathak, learned counsel for I 

- 	 the alleged contnriers No 2 and 3 prays for 

/ 	 T 	
toureks time to file reply. Prayer 

on 	5 1.2001 for reply and 

further ore  
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5.1.2001 	List it on 7.2.01 to enable 

• 	 the respondents to file written 

statement on..the prayer ,  of W.B.G. 

Pathak, learned Addi. C.G.S.C. for 

	

• 	the respondents and for further 	. 

orders. 	
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7.2.01 	No return so far filed. List on 20.01 
• Vol 	 to enable the respondents to file show cause 
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2.3.01" 	List on 16.3.01 on the prayer of the 

counsel for the respondents ... 
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16.3.01. 	Pleaings are completed. List the 
kI) tv 	 case foI-  hearing on 11.5.01. 
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Mernber 	-' 	 ViceChairman 
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- Notes of the Registry 	Date( 	Order of the Ttibuna 

.' 	l 	 11.6.01 	Mr.A.Ahmed, learned counsel for the 
applicant, has stated that the applicants 

are no more interested for pressing the 

Contempt Petition against the respondents. 

The Contempt Petition is dismissed 
as not pressed Contemners are discharged. 

- 	 No order as to CostS*  
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